IN THE CEMTRAL ADMINISTRATIVE TRIBUNAL

| JAIPU‘R BENCH

i - - Jaipur, this the 05™ day of February, 2010

ORIGINAL APPLICATION NO. 72/32010
CORAM:

],i, . HON’BLE MR. M:L. CHAUHAN, JUDICIAL MEMBER
' HON’'BLE MR.'B.L. KHATRI, ADMINISTRATIVE MEMBER

Béchchu Lal Meena son of Late Shri Birba!‘Meena, aged about 58
. years, vesident of near Head Post Office, Sawaimadhopur and
~ presently working as Postal Assistant (BCR), Swaimadhopur, Head

P c}y‘sg Gifice, Sawmmadhopur

F o  ..APPLICANT
B (B"y Advocate: Mr. C.B. Sharma)
N VERSUS

1. Union of India through its Secret,ary to the Government of India,
Department of Posts; Ministiy of Communication and Information:
~ Technology, Dak ohawan New Delhi.

2, Principal Chief Post Master G eneral, Rajasthan Clrcie Jaipur

i 3. Director Postal Services (Head Ouarter\ Jaiour. :

4. Superintendent of =~ Post Gffices, ’ Sawa.madho‘pur ~ Posta

' Sawaimadhopur. | ' '

<~ . ....RESPONDENTS

QRDER (ORAU

The apoiacant has fned thas OA agamst the oder dated

04 09 2009 (Annexure A/1) wherebv the oenaltv was lmoosed upon

, "fhe aoohcant as mentloned in the said order. The applicant has filed
aopeai before Respondent no. 2 on-186. 03 2009. The said aooeai has
no,t been disposed of by the .App_ellate Authority till date. In yi-ew of the |

iav‘lx:/ laid down by the Apex Court in the case of S.R. Rathore vs.

Stéi&g of M.P., AIR 1990 SC 10, the present OA cannot be entertained

‘ unless statutory remedy is not exhausted. -



s

2. In view of what has been stated above, we are of the view that it

will be in the interest of justice if the time bound direction is given to

the Appeliate Authority to decide the appeal of the applicant.

A.écor‘dingly, the Appellate Authority is directed to decide the appeal of
the applicant expeditiously and in any case within a period of three

months from the date of receipt of a copy of this order. It may be

. _stated that in the aforesaid case, Apex Court also made- the

- observations that statutory appeal should be decided by the Appeliate

Authority expeditiously and in anv case within a period of three to six
months. As can be seen from the facts, as stated above, the period of
more than nine ‘months has already elapsed but the Appeilate

Authority has not decided the appeal.

3. With these observations, the OA is disposed of at admission

stage with no order as to costs,

(8 s;.wghﬁgj/ - . (M.L. CHAUHARN)

MEMBER (A) MEMBER (3)



